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4 Trlbinal has power to entcrt&n 	in such a caie the petition: 
'-has to approach the HOn'ble High Court. In vied of this we hold 
that this C)  .A • cannot be admitted and ther ef ore, the S arne is 
reject& at the stage of admission, 

ORDER DA-ZED 14-2-2001. 
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I Seer) the Memo filed by learned counsel for 

iu 
the petitioner through Shri p.K,padhi,ifl this disposed 

\tA,of matter for correnting a typographical error.ThiS 

O.A. has been disposed of in order dated 5.7,2000 and 

in the third kintence from the end it has been typed 

Out that the Trina1 has the power to entertain public 

interest litigatio.The word 'No' has been dropped 

before the word 'power to entertain .In vic of ths. the 

above typographical error is corrected and it is 

ordered that in the sedond sentence from the last 

word 'No' should be incorporated after the word 

'power to entertain' and the corrected copy of the 

" 	 order shOuld be given to learned counsel for toth 

sides.MA. is accordingly disposed of. 

vice-'  

Membe r(Judicial) 


